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BUREAU OF INDIAN STANDARDS

(Department of Consumer Affairs)

NOTIFICATION

New Delhi, the 25th February, 2026

Ref: HQ-PUBO015/1/2020-PUB-BIS (1462):—In pursuance of Sub-rule (1) of Rule (15) of the Bureau of
Indian Standards Rules, 2018, the Bureau of Indian Standards hereby notifies that Amendments to Indian standards,
particulars of which are given in schedule hereto annexed have been established.

SCHEDULE
Sl No., Year & Title of the Indian No. and Month/Year Date of Date till which the
No. Standard of the Amendment Establishment of standard without
the Amendment the amendment as
mentioned in
column 3 shall
remain in force
(1) ) 3) () (%)
1 IS 1577 : 2019 Amendment No. 1 23 February 2026 22 August 2026
Tobacco and Tobacco Products — February 2026

Cigarettes — Specification
(Fourth Revision)
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S No., Year & Title of the Indian No. and Month/Year Date of Date till which the
No. Standard of the Amendment Establishment of standard without
the Amendment the amendment as
mentioned in
column 3 shall
remain in force
(1) () 3) () (%)
2 IS 1769 (Part 2) : 2019 Amendment No. 1 23 February 2026 22 August 2026
Cigars and Cheroots — February 2026
Specification
Part 2 Cheroots
(Third Revision)
3 IS 14332 : 2018 Amendment No. 1 23 February 2026 22 August 2026
Tobacco and Tobacco Products — February 2026
Hookah Tobacco Paste —
Specification
(First Revision)
4 IS 14647 : 2022 Amendment No. 1 23 February 2026 22 August 2026
Tobacco and Tobacco Products — February 2026
Quiwam — Specification
(First Revision)
5 IS 16897 : 2018 Amendment No. 1 23 February 2026 22 August 2026

Tobacco and Tobacco Products —
Portion Packed Snits — Specification

February 2026

CHITRA GUPTA, Scientist G & DDG (Hallmarking and Training)

[ADVT.-IIJ/4/Exty./735/2025-26]
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